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does W Itilin the limits. But, we do 
not iniorm ourselves as to what is sec-
retly going on in the minds of any 
~  in this country. This is 1I0t 
physically possible. 

(Interruptions) 

The Sovet Union is perfectly at liberty 
to enter into any collaboration provid-
ed that such a collaboration is with!lI 
the procedure and law of the land and 

it does not .mpinge upon our policies. 

I can assure the hon. Member that as 
far as Soviet Union is concerned, we 
ohall take care to see that they seek 
tne permission of the Government. 

Regarding the identification of 150 
odd ind L:stries in which the ::;0 v iet 
Union are interested, a study has been 
made. I shall require notice. I shall 
mar<.e inquiries about the identitka-
tlOll. 

SHRI K. LAKKAPPA: May I know 
whether the Government are consl-
nering having economic cooperatIOn 
between India and the socialist COUII-
tries to avoid global conflicts of im-
perialism in this country? 

SHRI MOHAN DHARIA: It is a sug-

gestion for action. 

SHRI MOINUL HAQUE CHOU-
I'HURY: Do I understand that any 

~ a  with any foreign coun-
try does not require the approval of 
lhe Government? 

SHRI D. P. DHAR: I have been 
completely misunderstood by the hon. 
member, who ought to know ~  

The fact is that any collaboration that 
is entered into by a private party in 
. this country with another party in an-

other country has to be within the 
framework of the rules and regula-
tions, which include approval, which 
"an be granted only if certain condi-
tions were satisfied. 

SHRI G. VISWANATHAN: 1 want 
to know whether the monopoly house, 

are also going to be allowed to have 
~a a  v.lith Russia, inasmuch 

d, d,e Government of India has ~

~  in bringing Russia also into 
the system of mixed economy. 

SHHI D. P. DHAR: It will oe con-
sidered when such a collaboration 

arrangement is brought to tne notice 
of the Government for their sanction. 

The question has not so far ansen. 

SHRI ATAL BIHARI VAJPAYEE: 
W ha I Is the policy of the Government 
111 thIS regard? 

SHRI D. P. DHAR: There are eer-
lam rules and regulations, which are 
published and which ar" com' nOll 
knowledge. accordingly tll which colla-
borations are permit1P,'. Then' :lre 
certain ~  under lI"hien mono-
poly houses are to function both wilh 
regard 1o ILeir ~  ar.cl 31so 
new inve,tments. whether they are in 
collaboration with some other party 
or without collahoration. 

SHRI DINESH CHANDRA ~ -

v,' AMI: Apprehensions have tJl'en 
expressed in some quarters tL at 
in the name of colla\:oration >ome 

of the political powers, whose poltli-
cal influence is dwindlmg in ce .. taU, 
countries, are lrying to bring !Jilek 
their power in India. In view of that 
matter, may I know whether gO\ ("m-
ment have evolved any defini!.e policy 
in the matter of collaboration with 
other countries"! 

SHRI D. P DHAR: The hon. 
Member has raised a question \\·Ilier., 
in my humble opinion, has no rele-
vance to the question that we are dis-
cussing at the present moment. But 
T would like to state very categori-
cally that India, being what it ie. is 
not going to be the dumping ground 
of the rejectees of the world . 

Setting up of Industries in Backward 
Districts or North Bt'nJ:"al 

-510. SHRI R. N. BARMAN: WIll 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to stat,,: 

(a) whether Government have any 

proposal to set up industries in the 
backward Districts of North Bengal; 
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(b) whether any industrialist has 
approached Government so far, tor 

setting up industry in private sector 
in backward areas of North Bengal; 
ilnd 

(c) the nature of industries Gov-
'ernment propose to set up in back-
ward areas of North Bengal in public 
as wt:ll as private sectors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): ( a) to (c). While 

this Ministry and the Planning Com-
mi,sion h" v", no proposals in this re-
gard, two industrial licences and a 
letter of intent have been granted 
since 1971 to three private parties for 
manufacture of paraformalde'nyde, 
'wheat products and Kraft a ~  

SHRI R. N. BARMAN: Will the 
'Minister give us de:ails of the par-
ties mentioned in the answer, the to-
tal investment, employment poten-
tial, location of the proposed indus-

tries an:! the reasons for delay in 
.establishing these ir.dustries? 

SHRI PRANAB KUMAR MU-
'KHERJEE: As I h1<\'e already men-
'tioned, only two licences have been 
granted to private parties in 1972. 
Messrs. Allied Resin & Chemicals, 
Calcutta, have been permitted to es-
. tablish a factory to manufacture pa-
raformaldehyde 'in Cooch Behar. The 
licence was issued on 25-2-72. Messrs. 
Bha:'at Flour Mill,. Calcutta. were 
issued a licence on 9-8-72 to establish 
a wheat products factory in J alpai-
guri. A letter of intent has beer, 

issued to Messrs. G. Locken & Com-
pany Pvt. Ltd., for manufacturing 
Kraft paper in Darjeeling district. 
The letter of intent was issued on 
20-1-73 and it is still to be converted 
into a licence. 

SHRI R. N. BARMAN: North Ben-
gal being the most backward region. 
apart from these, what other indus-
,lries have the Gave"nment in mind? 

SHIH PRANAB KUMAR MU-
KHERJEE: So far as the Govern-

ment of India, or the Planning Min-
i.'try arc concerned, they have no 
specific proposal to establish any in-
dustry in North Bengal. But ~ has 
been decided in agreement with the 
State Government that the Small 
Scale Industries Development - ~

nisation there is ready to render aU 
sorts of help like technical advice, 
financial assistf:nce, marketing faci li-
ties to the small entrepreneurs who 
are eager to establish their indus-
tries in North Bengal. All the North 

Bengal districts are entitled to have 
concessionaJ finance from the finan-
cial institutions. 

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether the gov-
ernment have any proposal to set up 
a jute mill in North Bengal becau.e 
North Bengal is a jute-growing afl'a'! 

SHR! PRANAB KUMAR MU-
KHERJEE: There is no proposal to 
establish any jute mill in North Ben-
gal, but the West Bengal Industrial 
Development Corporation has sug-
gested that certain small scale units 
may be established for jute. 'fhere 
is no specific proposal to "staollsh 
any factory like this. 

SHR! B. K. DASCHOWDHURY: I" 
view of the cardinal objective of tf,e 
Government of reductiOn of reglOnal 
imbalances. the hon. Minister has JUSt 
1]('>" stated that all attempts should 
UP made ~  the Government in that 
direction. But I find from the reply 
of the Minister that no attempt h". 
been made so far. T would liKe' tc) 
Know from the hon. Mintster whe1l1er 

it is a fact :hat the Governmen t 01 
Jndj" ill t!lC Minbtry of Industrial 
))ev(·lopment have made several pros-
~  surveys in various a ~ of 

the country, fOr example, for estab-
lishing a paper mill a cement fac-
tory, a fertiliser unit: etc. I want to 
know whether any ~  '" r_ 
vey has been made of backward re-
gion in north Bengal to establish in-
dustries on the basis of a a ~  raw 
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materials, sUch as, a cement factory. 
a paper. etc.. and. if not. why the 
prospecting survey has not been done 
and when it will be done. 

SHRI PRANAB KUMAR MU-
KHERJEE: In fact, the surveys have 
belen made by two investigations, not 
only by the Small-scale Industries 
body of the West Bengal Government 
but also by the United Bank of 
India and. on the basis of their sur-
veys. they have suggested that rer-
tain small-scale units may be estab-
lished in north Bengal on the basis 
of raw materials available. 

SHRI B. K. DASCHOWDHUp.v: 
Whether any pros]::-ecting survey has 
been made by your Ministry. by the 
Gm'ernment of India. 

SHRI PRANAB KUMAR MUKHER-
JEE: No prospecting survey has been 
rna lie b.\' the Government of India. 

So far as paper mill is concern-
ed. sometime back. the West 
&.>ngal Industrial Development 
Corporation suggested the esta-
l'h,hment of a paper mill in North 
Bengal which has a bearing on 
the State Annual Plan for 1971-72. 
But there ~ no such mention in the 
State Annual Plan for 1972-73. 

Cases or Social Boycott of Hlll'ijans 
by Caste Hindu Landlords 

·512. SHRI M. KATHAMUTHU: 
Will the Minister of HOME AFFAIRS 
bl' pleased to state: 

(a) whether a number of cases of 
soci;;] boycott of Harijans by th" 
Caste Hindu landlords have been re-
ported from different parts of the 
country during the past year; 

(10, , .... hethtol these cases have 
been ~  and 

(C) if so. the action taken in this 
regnrd'! 

TEE MINISTER OF STATE IN 
THE HINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PERSONNEL (SHRI RAM 
NIWAS MIRDHA): (a) Case of un-

touchability and harassment of Hari-
jans have been reported in different 
parts of the country. 

(b) and (c). These cases are investi-
gated by the State Governments and 
artion is taken under the appropriate 
law. 

SHRI M. KA'I'HAMUTHU: Sir, the 
answer of the hon. MiIWter is very 
inadequate. My question is very spe-
cific. I hive asked about the IIOcial 
boycott of Harijans by the caste 
Hindu landlords. But the relevant 
mformatlon is not collected and sup-
plied to us. In fact. in almost all 
the States, wherever the Harijans hap-
pen to be agricultural workers. when 

they bt'gin to msist for ~  wages 
and a:so insist for t,,,ir rights on 
their home land,. the social boycotts 
are inlpoRed. 

",emt to know from the han. Min-
ister whether the Government IS 

aware of the happeninlls in the rural 
helia about imposing social boycotts 
on !-iarijans. As you know. specially 
in Punjab. they are imposing some 

sort of a system known as Nakauandi 
which is, more or less. a social boy-

cott. Thev are not allowed to ,go out 
of their houses. Sue' is the dtuation 
I want to know from t!Je hon. Minis-
ter wh.\' he has failed to collect all 
the information and supply t(, us for 

a ctiscussio'1. 

SHRI RAM NIWAS MIRDHA: The 
Go\'('rnment is full\' aWHre of tre 
prob em that is mentione(l by tc.e han. 
~  What I had said was that 
these cases are re!Jistere" under vari-
ous laws. If it is a social boycott, It 

comes under the Prevention of Un-
touchability Act; if it is a Question of 
ot'ler oppl'essions and other things. 
suitable cases are registered. We 
have always been im!)ressinlt upon 
the state Governments that they 
should give the highest prIOrity 
for ; nvesti[!ation ann prosecution of 
these cases. From time to time. ins-
tructions have been sent to the Chief 
Minioters. Whpn the State Chief Mi-




